;b 124

NN

CENTRAL ADMINISTRATIVE TRIBUNAL e
o GUWAHATI BENCH - S
o | GUWAHATL-08 — |

(D STRUCTION OF RECORD RULES 1990)

UP-218]96 ordvshed p3 1 %3 INDEX

OA}T’A’NO%Q/?é ..... | ‘
052/5,00/,3@/ O@Q&,H/ SULE ‘ | | \?A/CPNo ..... i
1. Orders Sheet. 0(@ =4 8/9é U S t0. . Hurrereenns
2. Judgmcnt/Ordcr dtd. D?‘/ . 9. Pg.../.\/..@./é%. d‘mf"?f WV‘U’W
3. Judgment & Order dtd....c..c.onvenen. Received from H. C/ Supreme Court
4. OBevrrrrnnn: 5'%9/% ........................... - SRR 100 o Bovrvernns
5. E PWQIS/M ..................... O SR B S
6. RA/C.Povririrrens N./Zm ........................ Poririsisrinsrsnarerenes t0ueereereiorerneren
| \yé/ ............. et O £0: e Burntrerense
N 8. Rejoinder....vinin, V.\I.Z.L}w ....... e PErvciivieinrennassonens tOurerersrvoreerens
9, ReplYiiivrerreinriverrennes N i, Pervvriiirrenieonsinns E0iverrrerserenrenne
10.'-Arj1yfbthe'r Papers. . Do Pgviiviiiiinniininnnin t0unieiedes
11. Memo-o'prpearancc....i....'.' .......... ‘ CereeririsessanrarerireieseeenriTaieresereeennrrens
| . 1'2-.:Additional.'Afﬁdavit._.....! ........................................................................
" - : 1'3;'er:i‘tter‘i Arguments: ..............................................
- -A,'14.;:A'meﬁdement'Reply by ;Respondents....................._....--. ........ vevverens
h ‘15.'Amcndrncnt Reply ﬁled‘ by the Apphcant seveerisersrnoras
(V) 16 Counter chly ...... O ST N

i | | N

SECTION OFFICER (Judl)



CENTRAL ADMINISTRATIVE TRI DUNAL -
: GUWAHATI BENCH | o

LA ]

%. ﬁ&.... '.‘...........Applicant(s)
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W@’% 7L, %«5&4,4\ JR A s s .' Respondent(S)

'W?' W «waw\,‘% WA/L e b Advocates for Applicant(s]

/Z £ 4/&/ /‘( W . . Advocates for Respondent(
-~ ~ office oies” T8 _j)g};g_—;_ T -- Coutts' Orders. ... -
----- 1
v t
"14.11.'96" Learned  counsel mr G.P.
""5‘;@"""%5 apriizacion 13 3 1 , Thakuria for the applicants. Learned
o oo o s,/”"‘"’;'("; Leme ' tsr. C.GS.C. Mr S. Ali for the respondents.
‘-: .F. fg Y J 1 t
el VIEE ' ' Heard Mr Thakuria for admission
[ L B R
NS 25 SN ,
AT P s ' , The 17 applicants have prayed for
D‘él"-d ..,é" o{ja{u%lé S' .

/ L2 o ! permission to allow them to join in

VAT / qg\;{‘ "E‘mf{'/f///// %: | "',th1s single apphcatlon by invoking the

G P 01\ Wi . : 'orov131ons under Rule 4(5)(a) of the
.. ¢ y Central Administrative Tribunals
' (Procedure) Rules,. 1987. Since the condi-
‘ o ', .tlons mentloned in the aforesaid rule
< t

tare fulfilled .the applicants are allowed

s to join in this single application.
1
cteooe Perused the contents . of the

appllcatlon and the reliefs sought. The
. 'applfcatlon is . admitted. Issu€ notice
‘on the respondents by registered post.
' List for written statemen

1
vand further orders 31.12.96.

' :
1 Heard the counsel for th

tharties on the interim relief prayel
:The applicants are similarly situate
vas the applicants in 0.A.N0s.253/¢
'.and 258/96. Therefore, the compete
‘autnorlty of the respondents are directt
, to take a sympathetlc view and pr
t works to the apphcants in this apg//{
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leave of this Tnbunal
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1" thq interim order dated 14 11.96 has
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also . within 15 days from today .:né

they have been so provided the servic
the applicants shall not be termmated w\

——

Vide order today in M.P.213/96 ‘

Mali ] tre Al - "' .- bedn modified.
A= 1416 Co _'
i o Pe o t
191i3- o ' e éﬁg
S Jidnber
" pg - W

>S)1‘97‘\»-\'@_,L ;&_PMJK s ¢RY WCA
> 7 g_bt/v\'\—\ jw Md" L Q\b\

31-12-9
4\"/

Learned ‘counsel Mr.S Sarma for

" the applicant. Mr.S.Ali, Sr.c.G.s.c.

for the respondents.
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- Central Government Standing

‘ Written statement has not been

submitted. List for wmtten statement
-and further order on 22-~1-96.

. s "
f '. -
Menber

Sarma, learne_d counsel for the

Mr S.
applicant, is present. Mr S. Ali, learned Seniq

Counsel, pray\

' for further time ol 12.2.97 for filing writtef

b

statement. Prayer allowed.

List for written statement and further

24

Vice-Chairmar

orders on 12.2.97.



" e

53—71 .

/) A/v /L§7077mm%aaﬁa4w

0.a.No. Q€2 /96 =/ 4

1242.97 .Mr.B.KeSharma, learned counsg?
appearing on behalf of the applicant
submits that similar cases are pending in
this Tribunal.

Let this case be listed for hearing
alongwith other similar cases. '

’?7 W\ewvw-e LD empoessme Membar Vice-ChHairman
oqu qu#'§¢¢‘ﬂ@ : :
10.3.97 Let the case be listed on 21.4.1997 for
~ hearing. ‘
LI .
. Member Vice-Chairman
' :
trd _
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g o
21.4 97 Let the case be listed for hearing
o on 2.6.97.
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6.97 ;.': Iﬁenre;pondehﬁsnhave fgigd an
| affidavit in Misc. Petition Né$ﬁ§4/97 stgﬁ?ng
.“inter'alia that the scheme has $since been
approved and it is likely to be notified. In
. .. - . . .view of the above Mr. B.K.Sharma, learned
‘counsél appearing on behalf of the applicant
submits unless the scheme is notified and jue
. comes to know abput the scheme it will be
“difficult foréﬁgvénd for that purpose Mr.
Sharma prays for time till the scheme is.

notified. Mr. M.K.Gﬁpta, learned Addl.

A H % f\A " _ . .
WS ) gj)/> L—— C.G.S.C. submits that the scheme will be
> ‘ notified very soon, may be within three weeks.
<$> , Mr. S.Ali, learned Sr. C.G.S.C. and Mr.
- ,
¢ . M.K.Gupta, learned Addl. C.G.S.C. also agreed
AT | ota, ;

that the matter should be heard after the
publication of the scheme.

Considering the submissions of the
learned counsel for the parties we adjourn the
case till 7.7.1997.

MS%%E;, S ~ Vice-Chairman

7.7.97 Heard keth counsel of the partieg?(
Hearing cqpcluded. - The application is disposed
of on withdrawal with liberty to file fresh
application if so advised. No order as to costs.
Order is kept in separate sheets.

Me Vide-Chaifman

trd
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’ TRIBUNAL GUWAHATI BENCH
( An application u/s I3 of the Administrative Tribunal
| Act, 1985 ) o \
| 'I‘ii:le of the Casé s 0.A. No. p@é 9 of 1996.
Md. Mirkashim Ali & Ors. ' ceesssss Applicants
= Versus -
| ‘Union of India & Ors. veveve... Respondents
I N B X
Sl.HNo. P ulars of the Document | Page No.
o | | o Cope
o1. Application bk b
02, Verification 5
03. Annexure-v 4 W _}’7
04, Annexure- . (e 4,; 2o o
05. Annexure- % ,1 _‘ H oy
i , | 06. Annexure- 17, W 37. B
. G—? . A’?\Y\‘C»’fw"k - 5 33 ) .
‘_0 @ . A;-WW\-O‘“"“‘- - é L' o
S 7S _— — . .
Oi@r use in Tribunal's Office. {7/ — [’{'é

WMWx

e

Date of filing 3-)3, 7],%

Designation "_'f,_f}ﬁ 24 3 /7/

Signaturé

- Registrar
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Md.Mirkashim Ali (61) \
2. Md. Edﬁl Haque (60)
3Q'J%inabandhu Mahanta(1)
4. Atul Ch. Nath. (45)
5@ Narayan Ch. Das (44)
6. Jogeshwar Pathari (25)
7. Hem Kanta Loing (22)
8. Mongla Loing (32)
a. Hemaram'Morang (33)
10. Suren Morang  (31)
1l. Niranjan Kalita (77)
12. Mohidhar Das (36)
'13. Md. Firuj ali  (26)
14. Umesh G@gaﬁA(2O)
15. Pabitra Medhi {37)
16. Chandru Kanta Phukan {(21) | - e
17. Phanidhar Kakdta (6)
All the applicants are working under Central Water
Commission and their respective places of postings are fefi

-

cted in the Annexure A to the O.A.
- «seve Applicants.

-And-

1. Union of India, represented by the Secretary to the Govt
of Indié,'Ministry of Water Resources, Shram Shakti
Bhawan, New Delhi.

2. The %hairman,.Central Water Commission,

| .
Sevathawan, R.K. Puram, New D2lhi.

. i ‘ )
3. The Executive Engineer, Middle Brahmaputra Division,

Central Water Commission, Guwahati=-7(Rajgarh Road) .

eessgeeess Respondents—

Contd/...P




cuaranteed by the constitution of India and the laws framed

DETAILS OF THE APPLICATION

1, PARTICULARS OF THE ORDERS AGAINST WHICH THE APPLICATION

HAS BEEN MADE 3

I3

The iﬁstant.appliCation is not made against any
particulars_order,'but'has.been made seeking a relief towards
regularlsatlon of their serv1ces, Presently they are under
casual employment under the respondents and as per they are
under casual employment under the respondents and as per the

schme prevelant, they are entitled to be granted with temporary

status with further regularisation of ‘their services, along

with seniority etc,

5. JURISDICTION OF THE TRIBUNAL :

That the applicants declare that the subject matter
of the application for vhich they want redressal is well within X

the jurisdiction of this Hon'ble Tribunal,

3. LIMITATION :

The applicants further declare tiat the application
is within the limitation period prescribed under section 21

of the Administrative Tribunal Act, 1985,

5. FACTS OF THE CASE :

4.1, That the applicants are all citizen of India and as

‘such they are entltled to all the rlghts and privileges

-

Contd,....P/3
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Thereunder,

4.2, fhat the applicants have filed the instant
application for redressal of their grievances towards
non-x@ reéularisation of their services as Gr.'Df employees,
The grievances of the applicants and the cause of action

for which the applicants have come before this Hon'ble

. Tribunal for redressal of the same @re similar, They belong

{o lower stratum of the society and they are holders of
Gr,'D! posts on casual basis and accordingly crave leave
of this Hon'ble Tribunal to allow them to join together
in a signle application invoking the power undér Tule 4
(5) (a) of the Central Administrative Tribunal (Procedure)
Rules, 1987, |

4,3, ~ That the applicants are all similarly situatéd,
their grlevances are re arding to regularisation of their

services under the reSpondents. All the applicants have been

- working under the reSpondents on casual basis for the last

several years without any hope of regularisation of their
services, They have not been granted temporéry status under

the scheme formulated by the Govt, of India., The servife ,

particulars of the applicants are reflected in ANNEXURE-A

to the instant O.A; In the said Annexure, the applicants,
have given tﬁeir sérvice particulars in details and crave
leave of the Hon'ble Tribunal to refer to the same in support
of their contention made in this application insfead of

repeating the said contention,

4,4 That the applicens state that, as is reflected

in Annexure-'4! statement annexed in this OLA., they

Contd,...P/4
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have been working under the reSpondents since 1991 1991

1993, 1093, 1993, 1982 , 1982 , 198 , 198¢ . 19g6,1932 198>
1A%2, 1981, 1A% v loigstmdivar  LZr

So85 zsua respectively, They were So app01nted in Gr-D
employement on casual basis after their names were Sponsored

through Employment Exchange and they were selecged for the

post of work-charged casual khalasi, Their apw01ntments are

‘continuing from year to year and each year they are issued

with appdintment letters under which they are to work in

Gr, 'D' posts as_work‘charged seasonal khalasi in -the definite
scale of pay. Presently, they are given pay scale of ks, 750/~

Bs, 940/~ which is the brescribed pay scale of Gr, 'D' employees,

However, their services are terminated and/or they are kept in

employment for a definite period and therefore, they are no

longer engaged for the rest of the period in the year, Again,

in the next year, they appoihted for a further period, Thus,

this process im going on since the time of their appointments

and in spite of the fact that the Govt, ‘of India has formulated

a policy decision for grant 6f temporary status to the casual
employees which the applicants are still deprieved of the same

pbenefit, Their services are rather being terminzted from time

to'time.

4,9, That the appllcants state that every year they

‘are issued with the same kind of app01rtment letters and /

sometimes they are also required to work beyond the prescribed

period in the appointment letier on casual basis,

Their such appointments are not in dispute and

thus instead of annexing all the appointments letters

Contd,...P/5
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pertaining'to their servicew, the applicants beg to annexed
one such of their appointments letters and the'same are

o

annexed as ANNEXURE-?2
The applicants crave leave of thé Hon'ble Tribunal

to produce'all the appointment letters pertaining to their

employments in Gr, 'D' posts as Casual basis right from the

respeckive date of their appointment at the time of hearing

of the instant application, It is the bonafide belief of the

- applicants that. their such employments will not be diSputed

~by the respondents,

4,6 ThEt the applicants state that even after render-

ing years of service as Gr,'D' casual employees, their service
have not been regularised and their services are being taken 1
by the respondents in exploitative terms.'As pointed out aboge,
their serﬁres are utilised'for a particular period in a year

and after that their services are terminated and again in the
next year they are appointed for another perioe. This process
has been going en'since the days of their respective employments,
Further, sometime during'the ihtervening period they are also
given casual employment like that of any other Gr-'D! Casual
employee. Thus, the case of the appllcants stand thus all of
them are duly Sponsored by the employment Exchange and selected
by the respondents for being appointed as casual Cr, fD'
employees, their services are being utilised every year for a
eartiéular period as work}charged season khalasi, Till date
their serviees ere not‘regularised and they have not been
conferred with temporary status as in reguired to be conferred‘

to under the relevant schemé formulated by the Govt, 6f India,
Contd,....P/6
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That the applicants Crave Leave of this Hon'Ble
Tribunal to produce a copy of the relevant scheme at the

time of hearing of this instant O.a.

4,7 f That the apelicants state that some of the Gr.'D'
employees of the Central Mater Cémmission similarly situated
at with that of the applicants had approafhed the Principal
Bench of this Hon'ble Tribunal, New Delhi by way of f£iling
various O.A.s wherein same kind of grievaﬁces have been
raised as in the instant case were raised. The Principal
Bench of this Hon'ble CA.T. by its common judgement 4t.
10.2.94 in O.A. No. 273/92, 804/92, 1601/92 and 2418/92
allowed the said O.As with the following directions (i)

| \
2 (1) The respondents shall producé a scheme for rétent-
ion and'fegulérisation of the casual labour employed by
" them. This scheme should take into account the regul&r
post; that can be created taking into account the fact
that even if a particular scheme is completed, new scheme
are larnched every year and assessment of regﬁlar post
that'can be dreated on‘the basis should be made, for
regulgrisation all those who ha e completed 240 days
serv&cé in two consecutive years, should be given priority

in accordance with their length of their services. /

(ii) Those who have completed 120 déys of services

xiy should be given tempofary status iﬁ accordance with the
instructions issued by the Department of Personnel from time
time. After completion of reguired of service, they should

be considered for regularisatioh.

ContQeeeses 2/7
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iii) Adhoc/temporary employees should not be replaced
by other adhoc/temporary employeeé and should be ratain

in reference to their juniors and outsiders.

iv) Such a scheme shall be submitted by respondents:
for scrutiny of this Hon'ble Tribunal within a period
of 3 months from the date of communication of ﬁhis order

by the petitioner to xthem.
- "There shall be no order as té costs".

A copy of the said judgement is annexed herewith

and marked as Annexure-3.

4.8 Tbat the applicants state that the said judgements

was carried on review by the fespondents therein but the
same was dismissed by the Hon'ble Tribunal by its order

and judgement dated 9.5.91. | |

A copy of thd same judgement dated 9.5.94 is
annexed herewith and marked as Annexure-4.

4.9 That gérsuant to the said judgements the applicants
therein have been granted temporary status and to the know-
ledge of the applicants, all the applicants therein have

been continuing in their service without any inteéruption

and break and they are enjoyiﬁg the conseguence of granting
the temporary status. One of the applicant treansferred to
shillong and he has been continuing as Gr.'D' employees on
conferment of temporary status with all concequential benefits.

Contd......P/8



After the aforesaid judgement, their has been no occasioﬁ
to terminate the services of the applicants therein and
they are enjoylng the benefits of temporary status as per
the scheme holding the field. The Central Water Commission
has formulated and adopted the scheme as was formulateé by
the Govt. of India, Ministry of Personnel & Public Griev-
ances with a slight modification here and there, more
particularly as repard to the number of working days. The
respondents may directed to produce a copy of the same
gormulated by them under which the applicants are entitled
to be conferred with temporary status with all consequential

benefits.

4.1¢ That the applicants state that the respondents
instead of being.a model employer has.envisagas under the
Constitutlon of Ipdia and laws framed thereunder have been
utlising the services of the applicants for the last several
years in exploitative terms wibthout giving them any way of

hope of future propapects. Thus the apnlicants have attained

" a stage under which they can neither go for other employment

nor they can abandon their present‘employement. The applicants
have already become over aged for aﬁy other government jobe.
Thus with ﬁhe'meagre income they earn their livelihood from
eheir casual employment, they alongwith ﬁheir families are

in‘precarious predicament.

4.11 That the applicants state that in view of the
aforesaid judgement of the Principal Bench, pertaining to
the said Department and samefsubject matter of employment
for Gr.'D' employees, there is no earthly reason as to

why the benefit of the said judgement should not extended

Contd....P/9



to the present applicants. The respondents of their own

ought to have extended the bencfit of the said judgement

to the applicants instead of making them to come under the

protective hands of their Tribunal.

4.12  That the applicants state that in view of the
facts and circumstancés stated above they are compelled
to some under the protective hands of this Hon'ble
Tribunal again. Further it is sta;eé that by further it

is stated that by the petitioners that the respondents

. have acted illegally and have acted in direct confron-

tation with the ﬁon'ble Tribunals order.

4.13 .  That the applicants further state that some
similarly situated bersons like that of the applicants

belongﬁ?to same department has approached this Hon'ble

.Tribunal before their termination and this Hon'ble

Tribunal was pleased to pass interim order directing
the respondents not to tarminate their service without

the leave of this Hon'ble Tribunal. The applicants

. respectfully submit that due to some unavaidable cir-
‘cumstance beyound their éontrl, they could not approachsszk

- this Hon'ble Tribunal beforeAﬁhis tirmination. Again the

applicants were posted at very ;emote‘areas and they
were not been abbe to leave the service before their
termination because of éhortage of man power in their
respective sites, at least to obtain legal aid for appro-
ching this Hon'ble Tribunal before hand. Be that as it

may, on simildar circumstances the Hon'ble High Court in

Contd.....P/10
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_regard to some employees under state Govt, has protected

their service even after their termination. The applicants
crave leave of this Hon'ble Tribunal to produce a-copﬁgof

orderspassed by the Hon'ble Gauhati High Court at the time

of hearing of this on. This Howble Tobund has lse F“‘“J Siwilan
G\rw wx Wecﬁ- (jb—- CRe Whk-chea LJ 'klr\g._[.gq\@ X‘LQ el c/b [/\u.

V@// a«ma\.\,mg, A Copy e’h’ et Oydaysane Annexed  Awn A unEXURE - BMAQ.

4,14  That inview of the above facts and circumstances

it is crystal clear that the respondents have teated them
differently. The.law in settled that, it some benefit is
given to some particular set of employeeé, than automati-
cally the other similarly situateé employeeé should also

be given the said benefit without fequiring them to approach

the court of lave.

‘Q"rvu— -

™

4,15 That the'applicants state that it is their

‘reasonable apprehension that since they have come under

‘the protective hands of this Hon'ble Tribunal, their

services may not be continued and this it is a fit case
for an interim order directing the respondents not to
termlnate the services of the applicants till disposal
of this instant O.A. It is further stated that by the

applicants that the respondents have under taken several

" other project works amd there are post still lying vacant

in thc Department and hence therein no earthly reason as

to why.the services of the applicant should not be conti-
nued. Again on the ither hand the respondents have undercaken
to prepare scheme to absorb the casual labour like that of
the applicants, the applicants pray before this Hon'ble
Tyibunal further to pass appropriate lnterim order directing

the respondénts to allow the applicants in any Gr. ‘D’

contd. ee .P/ll
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5. GROUNDS FOR RELIEF WITH LEGAL PROVISIONS ¢

5.1 For that prima facie the,action/inaction on

the part of the respondents are illegal and arbitary.

5.2 . For that the applicants have been continued in
the employment under the respondents for the last several
years, their services are redquired to be regularised with

all consequential benefits.

5.3 For ghat there being a judgement holding the filed
pertaining to the same departﬁent and the same subject matter,
the Departments and the respondents are duty bound to apply
the principges laid down therein case of applicants also \
without requiring them to approach the Hon'ble Tribunal

again and again.

5.4 For that the constitutional mandate demands that
the services of the applicants be regularised and their
services could not be utilised in exploitative terms as

has been done by the respondents in the instant case.

5.5 For that the bepefit of the scheme of regularis-
ation and conferment of temporary status have not béen

extended to the other similarly situated employees, there
is no earthly reasons as to why the some treatment should

not be meted out to the applicants.

5.6 =  For that the applicants have been treated diffe-
rently and thus is violation of article 14 and 16 of the

Constitﬁtion of iIndia.

Contd. see 09/12
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5.7 For that the applicants have been continued under
the respondents for the last seferal years and in the process
they have lost their chances of employment elseqhére has they

being over aged to be absored alsewhere.

5.8 . For that the respondents are duty bound to give
weightage to the services rendered by the applicants

towards regularisation of the applicants services and

| they cannot'be'utilised the same in explbitative terms

in violatidn of provision mandate and the laws framed
thereunder.

6. DETAILS OF REMEDIES EXHAUSTED ¢

PELRN 0 Y LI T o

That the applicants state that they have no other
alternative andvq efficacious remedies except by way of

approaching this Hon'ble Tribunal,

7. EATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY

OTHER COURT.

‘That the applicants further declare that they
have not previdusly filed any application, writ petition
or suits regarding the subject matter inrespect of which the

application has been made before any Court of Lgw, or any

. . R \ "' ~—..:._‘ C .
e other -authority and/or other Benches of this Hpn'ble

Tribunal and/er-apy such application, writ petition or

o~ T

suit is pending Pégore any of them.

- &

8. BELIEF SOUGHT FOR 3

A e e rr—————————

In view of the facts and circumstances stated

above, it is most respectfully préyea that the instant

’ Contd..._--P/13
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application be admitted records be called for and on
perusal of the came and upon hearing the parties on
the cause or causes that mgy be shown be pleased to

gtant the following reason.

- 8.1 To direct the respondents to regularise the

services of the applicants with retrospective effect
i.e, the respective dated of their appointments with
all consequential benefits including arrear salary and

seniority.

8.2 To direct the respondents to extend the benefits
of Annexure-3 judgement and order of the Principal Bench

of the Hon'ble C.A.T. New Delhi.

8.3 * To direct the respondents‘not to terminate the
service of the applicants and to allow them to continue
in their services through out the year till such time

their services are regularised.

8.4 The cost of the application.

~ Any other relief or teliefs to which the

Hon'ble Tribunal deem fit and proper.

INTERIM ORDER PRAYED FOR @

9, INTERIM ORDLR kFRAILL ZL

Under the facts and circumstances state@ above
the applicants prayed for an interim or&er directing the

respondents to allow them to continue in their services

without any interruption.

Contd. es e OP/14
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11.

12.

T 14 ¢
The application has been filed through Advocate.

Particulars of the I.P.O

I.P.O No. := 09 -3 Y9167
Date t- E - - ‘7[7
Payable at:- G.P.0 Gaubati.

/

LIST OF ENCLOSURES 1

As stated in the Indix.

Verificationo seee

a4 -



=

s 15 2

VERIFICATION

I, sShri Edul Haque S/0 Rafik Hacue aged
about 23‘years, resident of Noﬁtp Jalukbari P.O. &
'P.Se. Jaluk Bari, Assam do hereby solemnly affirm _
and verify that the statements made in paragraphs 1 to
. 4 and 6 to 12 of the accompanYing application are true to
my knowledge and those made in paragraph 5 are true to my

legal advice, and I have not suppressed any material facts.

and I am the applicant No.2 of the instant Q.A.
and as such I am competent to swear this verification,'

which I signed on this the }Q,Tﬁ day of NoV . 1996,
M G? v\woJ« w-‘-\‘

CMd . Sdad Hogue

Signature of the applicant
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v . '
» : , : ANNEXURE-1
SERVICE PARTICULARS OF THE APPLICANTS : |
FT vy ¥ - '
SL: % Name ?ﬁ Age s+ Last pdace of ¥ No. of days: Working since '
Not ! : K ostin ! worked . L e N
1 i ' P g s ,
Ji H B ] § ] 1 -
le¢ Md. Mirkashim Ali (61) 24 Guwahati Sub-Divne. 1.7+91 to 15.10.96
. at Guwahati
2. Md. Bdul Hoque (60) 23 -dc- ~do- 3
3. 'Sri Dinabandhu Mahanta(1) 26 Manas Sub-Divne. 15:8.93 to 15.10.96
' . Bahalpur ~
4. Sri atul Nath (45) 27 Pandu -do=-
5. Sri Narayan Cﬁ.Das(44) 30 == -do-
6. Sri Jogeswar Pathari(28) 37 Nagaon Sub-=Divn. 15.5 .82 to 15.10.96
' (s.T) B & D
Site No.75
- Golaghat
7+ Sri Hemkanta Loing(22) 356 -do- =do=-
(5.T)
8. Sri Mongla Loing{32) 37 -do- ~do=
(s.T)
9+ Sri Hemaram Morang(33) 39 ~do= 15.5.86 to 15.10.96
(S.T) ' A
10. 8ri Suren Morang(31l) 38 ~do- -do-
(S.T)
' Guwahati .
MW " contdees




(v)
v
}3
12. Sri Muhidhar Das(36) 26
13 .8rk Md Firuj Ali(26) 36
14. Sri Umesh Gogoi(20) 37
15. Sri Pabitra Medhi(37) 36
16. Sri Chandra Kanta 35

phukan{21)
17+ 8ri Phanidhar Kakoti(6) 27

\"\

DeSe Kapi 1i
Sub-=Divne.

~-do-
—do-
-dO-
-do-

BSD, Silchar,
Amarpur .

ANNEXURE-1

1545 .83 4t0 15.10.96

15 .5 .82 to 15.10.96
-} O-

-JdO=-

155 .BS‘to 15 .10.96

X% 15 592 toO 15 «1 0695
(For the seasonal year 1996
he was sick due to accident
and now declared fit)e.

x:
k=
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LEnLEal HBLE S Ganinisgion K&FNNF“fG@E:‘l"

Middle rrahmeputra uivision CE .

Rajgarh Road :: Quwahati-?BlOQ?

_ 1¢k
_ ..NQ.M};U/'_“C/&S"I‘T-M(A)/Q§/j;1_ E'*r'i./'\“k'(y?—‘ ‘Dated the.'..flih.m."y/wQG.

> DEMORALDUN.
y The undersigned is hereby offess - appointment.to the
"following persons as “viorkcharged seasonal Khalasi" jin the

workcharged establishment in the pay scale of i5.750~12-870~EB-14
940/~ per month with usuail allowances as admissikle as per rules
from time to time. - o - : N

: .
TN, e @ e e w e T e e e = e e e - - e e e o o -

31, { Name & address of :Employment! Plaqe oﬁ" ‘
no. , the icandidate ¢ €xchange ¢ posting Co
ot ' ) I Y : RegdoNO. : . - :

- i m mes e e ® e e et e - e @ e e e - e e e

- -

hadiER I T T

P.P.fSub—'iviéion,CWCLNalbar;,

P OP .SUb—Uivn.,

I.A;Md.Taizuddin‘Ahméd, Guwahati
P C/0-Asman ali ' 951/9 CwC, Nalbari.

; P.O. & Vill.kelsor : - "

.- Uist.Nalbari.- ,

2. 3Shri Hamen Ch.Baishya Nalbari -do-

‘ Vill.Amiyapur 5281/86
P.0. Jangay
List.Nalbari. .

3. Ghri Labanya Kalita dalbari ~do-
P.0. sandha 368/79
Vill. Sandha
Dist.Jdalbari.

4. Shri Bidya Ram Haloj - Halbari ~do-
P.0. Barbari 1158/80
Vill. Jaymangules '

Dist.Nalbari,

5. Shri Hitesh Sharma - - _Nalbari Pagladia N.T.
P.0. sandha 3584/86 Road ifng.
Vill, Jandha

 Dist, Malkari. z

6. Md.Chirajuddin Ahmed _Guwahati ~do- . ’
C/0 Khairat Aalj 921/93
P.O. Deharkalakuchi

. Vill.'Knmarikata‘
L Uist. Nalbari. '

7« Shri sNripen kalita ~valbari Chowk i

P.0. Amdha . 77/89 '

Vill. sagalshari™

Dist, dNalbarji,
8. . Shri Rameswar kalita Nalbari Piotunga site .
: P.0. sandha 469/80 ~

- Vill. Sandha S
Dist. Nalbari, : ' v _
.. ., . H :

9. .dhri‘Narottam‘Larman —valbari Suklai site.
Vill., Balkona - T 861/8 '

Dist. Nalbarij. ’

10. .3hri Kashi ram Leka Nalbarj 2uthimari

- Vill. Satarkuchji

P.0. Balilecha
Oist. Nalbari..

" A

"’

L

WS

- .

Contd....‘P/z‘.O.
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12,

15.

16.

QjS)—Kopil; dub~Uivn4LCWCLQ§gaon.

[ Weile & BuaKeds o
v  the candidate

[]

¥

Shri Deepak Das
Vill. Udaypur
P.O. Nalbari -~
vist. Nalbari.

Md. Hussain Ali

Vill.North Jalukborl‘

?.0. Jalukbari -
Cuwahati-i4.

shri kumud Deka
Vill.~Nalicha ) _
£.0. Jagra g
List.Nalbari.

shri Haren Ch. bas
C/Q Prafulia Kr. Des
Arun Uday Press
Silpukhuri, Guwahati-3.

shri suchil Ch. sharma
Vill., ERalsor

P.0. Bogurihati

Dist. wNalbari.

Md. Gulzar ali

Vill. Salmara

P.0. Belsor
Dist. Halkari,

17.

7

18.

19.

Shri Chitra rRajkhowa =~
Vill. Hujkhutali.

P.0O. Jus chcacarc'
Nacaon.'

Shri babul Das
P.O. Kalangpar
Halowagaon
dacaon,

shri Jiban bhuyan
P.0. Kalangpar
halowaguon

agaon.
p%6f/ohr1 Umesh Ch. GOLOi

23.

24.

Vill. Narugaon
P.C. Golaghat™

Dist. Golaghat.
shri Chandra Kanta Phukan

Chowkana
P.O. Kachupathar

Dist, Golaghat.

Shri nem Kanta L01ng
Vill. Mission Patty
P.0. Golaghat.

Shri Manu Prasad Kalita
Vill. Dighliate
P.0. Bocoriguri

. Nacaon.

Shri Rajen halita

. Tehiabarjoha

P.0. Hoibargaon
Nagaon.

Nvé\ko

%
‘m

t

M“"

( umaloyumnu
: uxcbdnge

. _walbari

51851/79-

Guwahati

e
o117

9125/82

_sgdlbari
3588/79

_Nalbari

1438/89

»

——

dacaon
4582;85

dacaon
8234/82/85

Jdagaon )
6884/84

Golaghat _
28/87

_Golaghat
5047586

Golaghat
1979/83

_Nagaon__
2966-82

T ———

2/86/82

Y7o

' J&uﬂ' b:s

ouklai

\9 - \

posting

Suklai Site

,Puthimari
:4"‘.1'!'

site
il
Motunga site

UQI{OL - C;ite

-d0-

D(3) ~-K 3ub-Divn.,
CiC, Naguon.,
~-do-

kheronighat

kampur

_Jagibhakafgaon'

Golaghat
w.T, station

Dharamtul

Gelakill
seasonal site.,

Contd...»/3.....
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' l- 3 ---. 5 b ! : - ., -
o

JLe | Name « address of ! Enployment | Plucc of ! Rremar-ks
/no. | -the candidate . . % Lxchange \  posting ! w
S R ’ ' Regd. NHo. : . "o v

// St il et B B e e - -

25. shri Mukut Borah Nagson Gelabill

o/ Vill.Khatikatia, Kolong par - 822/82/89  seasonal site.
v P.0O. Haiborgaon -
. ',’ ) . Nagaén * . . " T : ’ N
g L/fgi Md. Firuj &li . Golachat -do-~
Islampatty - 4852/86 -
?.0.Golaghat - . : .
Dist.Golaghat. L g .

'~ 27. 3hri Golap saikia "T . _dacuon_ . -khesonic¢héat
Vill.Godarkari . - 78941/82/80 ) -
£.U.Chakulaghat : '

"L2é<18hri Jogeswar Pathari - _Golachat =~ w/T Stction

© Vill.Gutung 811/85 bokajan.
P.0.iiohuwaniukh :
Dist.Golachat.

"29., Md. Imran hussain _Golac¢hat __ ~-do- :
Vill.Mission patty, T 4852/86
P.0.Golaghat. .

30. shri pPhani Ram Nath ‘ _Hagaon_ va¢ikhakatcgaon

P.0.bighaldari 4592/95/84
Vill. Di:halderi ‘
bist. dagacen. . _
sz/. suren Morang . Co Golect at Gaw Site,
_a.vill.Ekonkual . 2418/85 Golaghat.
" P.O.bonkual SR ' :
Dist.Golaghat. R -

&/321 shri Mongla Loing _Golachat W/l station
P.U. Bonkual . '18/87 sumaligarh
Vill.Barika . *~vfi7'«.*

&}éi Shri Hemram Morang _Golachat ~-do- -

vill. Bartika . 1979/93
P.0. Bonkual ' Lo
vist.Golaghat. ]

34.-5hri Durga Ram Uekadoloi _vNagceon_ Kampur site
Vill.Laophulabari 541/82/83
P.0. Bogoriburi(Dicholiate)

Dist.Negaon, P.5. rRoha.

35. shri Heri har Das _dageen Lharamtul site
Vill: kKarimukh . - - 1227/85/84 '
;.)000 &'dh& ! . - '

Dist. Jdagaon.

\,égf Shri Mihidhar Das L Golagjet_ Golaqhaﬁ A.T.
Vill.Kuarigaon DS 5035/86 station. '
P.O.ilating I
Dist.Golaghat. _ L

b}7{,dhri'Pabitra‘Medhi © e _Golachat God Site
Vill. dayabali Werd no.l =~ 2637/82- Golaghat
P.U. Golachat
Jist. Golaghed.

38. shri suresh Ch. Jha _Wgeaon_ varapani _
C/C Binod Ch. Jha 4471/92 under D{(o)-Kob,

- Vvill Dakhipat © CwC,Nagaon.
P.u.Baligaon -
Dist". NaOQOn.

MW - Contd....B/4... |
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| Name & address of

H hﬁpLoyment
the. candidate '

|
i &xchange ‘
:'Re(_d."N'O. :

e = e e em e - e em e o

=20as_Jub-Division,CwC, tiroeta Road .

- -

39. shri-Kanak Ch. vas Barpeta _
Vill. -sundardia ' 191e/78
P.B. dundardia..w .

DiSt. . ~ o .‘

40. shri Jalgswa;uﬁoy-a. Kokrajhar
Vill. rowatary . 279/

P.U. Chapper :
Dist. Dhubri.

41. Jhri'Subhash.Nafzary Earpeta
Vill.Mainamata.Pathar 5176/86 .

P.O. Mainamata.
Dist.Larpeta.

42. 3hri ‘Dilip kumar sarker _Barpeta

Vill.Dewrikuchi -2.7
List.Earpeta 250/83
43. 3hri Kishore Kr.Talukdar_ggggggg_
Vill.lalan 3247/49
P.C.skaya o
Dist.lkarpeta Road . '
A4, 3hri-Narayan Ch.pes -. ~Cuwshati _
C/0 L.C. Dag : 4211/82
M .B.Uivn ] ,C'\NC, GhY 0“7 o'
éifdhri htul Ch. Nath Suwshati
Vill.Ekarpalaha 3038/92
P.0. Kamalpur-
(Assam) .
¥4B6. Mrs. mrifa Eegum - _Larpeta
i C/D,Taijuddin ~hmed 957/83

Vill.viuslimpatty °
P.O. Larpeta,

47. Shri Madhu kumar sarker _Larpeta
Vill.Erartari 3794/84
P.0.sra ramundi '
Barpeta, '

48. Shri Dilip Kr. sath Larpeta
Vill.Nerth Earpeta Road 3121/82
P.0. Barpete.,

49,.dﬁri Monoj Kr.sarkar

~Larpete
Vill. vewrikuchi 5526/84
. ... List.Larjeta.
50. shri hewanta ur. medhi Larpeta
Vill.lemriya 2104/80

P.O.Ehoakami,Via.Ratshala,

Barpetsa.

51. Shri Rajib heli vhukbri
¥x Munipatty werd No.S 3554/8¢4
P.0. Dhubri.

S52. Shri Dayal Ch. Doimari Earpete _
Vill.Khutalpara 1308/€0
P.0. Senefuly

Earpeta.

2race of
posting

Panbari

(]

“ag .

kohrajﬁar
Panbari

vhubri

bhukri -

X

R el )y,

Manas sub-Divn.,
CwC, Larpeta r4d.

~-do-

Lijini site

Manas N.H.Ring

©
bijini site

s&ralpara

Matheng\ ri

Contd....P/5....
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Loexehance
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1
53. shri pandi Wam Nath _kérpeto
Vill. Anandapur 5450/79
P.O. dityananda
Barpeta.
.
Al
&’/§A</Sh:i Anil EBoro : Guwahat i
Vill.dizarapar 1520/90
' P.0.Chandmari
~Guwahati-3. .
' 55. Shri M.R.iLasumatary teroeta
Vill. Cheechapani. 8J8/79
P.0.Ma&gurmari®
Kokrajhar.

M.B. Sub-pivision,CuC,Guwarzti-3.

56. shri diranjan |[vas ~Guwehati

: Vill. Goral kdruepera, 611/84
P.U.bhattapara
Dist.kamrup (as|sam) .

57. Shri bhakesh Ch. wuas Guwabati
Vill.smincaon [uoser vari, +306/83
?.0.Amingaon, Guwehati .

' 58. ohri 3ona Kam Nath Guwahati_
Vil..Choudhuryghat 322/83
2.0. Choudhuryghat.~
Dist.xkamrup. . C v
’ | ; .

59. Md. Mujihur rRahman Goclpere

Vill. & P.C. iarhipur 9131/80

‘Dist. Goalaaro.

‘Md.udul Heque

Guwshati

AT

A;e site.

SRS

- e e L J— - -

Jlace of v oemarh.
A0S Ling :
!
]

Minas N e
Xiag.

* 3

nokrajhear

C.C,Guwahia ti.

Pancharatna

~do-

~do-

randu sijite

+ C/0 rd.Rafiq rague 3733/87
Worth Jalukbari .
' Guwehati-14.
v/éi. Md.Mir wkashim Ali Guwalati_ fendu siie
CAO id.hziz Ali 1205/93
Vill.dorth Jalukkari
P.C.dallklari,
Guwahati-;4.

62. dd.dur: Pﬁ$S“1n _Guwalati_. v.C. Court,
Vill.Katia volong 3733/89 Guweahati
P.O -Jalukbari, Guwahat114.

63.: shri rabin Kalita _Guwsheti_ M. L. Sub-Uivn ,
vill. Malaykari - Nil .CAC, Guweha ti.
P.U.rMlelaykari
vist.ramrup .-

64. shri bandhab nalita Guweiiati_ ~do-

C/0 o .R. Kalita, 105€/83

M.b.sub-Divn.,Cv,
!¢ jgarh .d.,Guwshati.

Centd...P/6...



s WNETHY L Auadec Gy oo

.t Fhe caadids ke
4 « l . .

C/0 Jhri D.B.Chcttry,
’ ; ' |“H~Oo CiL"CJ.?, C\\JC/‘ ‘

Yoy Nakin dacer,

P Janapaeh, Guvahiati-24.
/,? 6. Shri Karune aumer Leishya
. C/C vadhab Ch. Jdath .

/o . Chandmar: Coloney
Guweahiati--3,

67¢. Eiren Choudhury -
vill.kandrepaia
2.0. 32bajs (Tini ~li)
sonitgur. ﬁ'ﬁ

68. ohii Likshi weog’

‘ Vill.raliagaon
P.0.oihuguri
sSonituvur.

69. shri.hem Ch. Das

+,  Vill.laikarta Chucuri
P.U.oefiergann
List.sopitor. )

70. Jyotisih K-.las
vill.Patalar Chak
P.0. Jumrgirighat
X sonitpurs. :

71. Shri 3iba Craran Na th
Vill.Cowan Chak

~P.0.vendikes e i
' sonitpur. |
. \//}%~ bd, ikdul hakim
Y vocighopa- Ferrichat .
? Goaloara. N

Shri Liler Ch.:ava
Vill.Baripara
P.0.Jingra-
Dist.kamrup.

‘&b

4. Shri Rajsekbhar basumateray
Vill.Chapaguri
P.U.Chapacuri
Vist.sonitpur.

75. shri bijov aumar carma
Vill.sewrigaon
“2.0.skatakibari
Dist.sonitpur.

76 Shri seni Ram i1ora
vill.sugoli Chuburi.- -.
bhcmoraguri,oonityur.

V7'/7. shri wirarjan kalita.
Vill.bhurapara(Kaliapara)
C/0 krishna Kanta IZlita
Bijow Nagar, kamrcup.

73. Shri Ham tam Jath
'Vill. sumsr Chuburi

&DQU- The.l.om"a.\:,

‘ Dist.éinitpur. '
Sprad
. ' "N
E;;;¢£:3¥’Zb«
* ' o P(;wa

tnx'tfﬁg.

}
- - ‘_ — — - -— —— —~ f — -— — - -
o o '
5. Shri sXhil Pathak

-—ultJ “Uyahloi o
cMchéane e

l{e (d N,

-~ eem- .

T R - - -

Guwaheti

' 78580/82

1ezgur
1635/87

Tezour

1579/89

Goalpara
165%981757

-

-—

L ]
PR S - [
sofding - b
St ]
, : '
- - _!
L.C. Court

Cuwulietdi.

Goalp era

LY
¢ L]
w0 sd ) ite
Banasite

Seppa JSite
Jiabharali

Godlpara

~Suwshati_ Gait andha
2785/84
. .
~lezour_ vi/l S tation
5081/91 Tezpur
Tezpur -do-
137/83
. Lezpur thomoraguri
4891,/85 L
Suwaheti ~-d o~
6741/90
1€Zpur Eana site
4043/80
Contd.....p/7...
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e Vill.
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‘Name x 8ddress of ot
the candlddt y
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!
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79. ohrl bharanidhar kalita,
' oO .Sandha

3andha
.Dlst.dalbari.

Shri Khagen Ch. iumar,
/ \ngj:::e/o M.N.Kumar R
Bapuji school .

Llukari, Guwahotl 7.

81, bhrl Hdren Ch. Kakatl oot
' "P.0. Loch
Vill. Dhulara
Dist. Kamrup.

82. Md.Mainul Haque
'Vill. vharapur(Majali)
P.0. vharapur,
Guwahati-17.

M.B.Division,CWC, Guwahati-7.

83. shri Kanak Sharma
C/0 K.C.ocarma
Vill. Titkushi
Kan:mp .

84, Shri sankar Mahanta
- Vill.Rajaduwar
P.O. Guwahati-30
Kamrup (Assam) .

85. Shri sagar Cho. Dey,
" C/0 bLeben Das
Near 3.2. -Ehattacharjee
- Kacharibasti
Guwahati.

| 86. Md.Jalil Ali

™, S M e e e e o e

. 24

Employment

tXchance

oy
Place of

posti ng

- e ™ e car e W e

—dalbari

1448/69

Guwahati

186/87

~Guwahati_

3761/90

Guwaheti

18446/83

~Suwahati

2023/83

Guwal ati

806/93

Cuwahati

+C/C Md.Akbar All(erofessor)4197/88

5. Kk.bhuyan Road, :
Guwahati~1. v
87. Md.sbdul deJak
'C/0 Md.Lalan oeikh
- Vvill., & 2. O. :Jalukbari,
Guwahati-14.

88. Shri Gobinda Etarnan
- C.0 Lenecshi kalita
Chanikuthi Hill site
Silpukhuri, Guwahati-3.

. 89. Shri Madhab Ch.Das . Lo

Bill.Katakibari
P.0. Boramboi
Dist.ramrup (sssam) .

90. 3hri uddhab Ch.Das

C/0 Padma Ch.vas,
Vill.tarahtola (¥a jo)

91. rMiss.3ikha shattacharjee
C/o E.B.Kar

2+0 & Vill, Kahilipara
Guwahati-18.
92« shri Dipul veka
Railway Cdloney,
«— DB3munimajdan, Guwahati-21.

C\"lw‘L‘*L &

VM%

~Guwahati

Bana Jite

Pandu site

t (11 -

Remarks L)

:‘m:B:dub~Divn.,

CwWC, Luwshati.

D.C. Court

Guwah &ti.

Met oJection

Data Cell

Ase (Wireless)

A.b.(wireless)

Met 5 ection

5592/89 /
Cuwshati H.U.Circle,CuC,
5073/ . Guwah &atli-24.
Guwahati A.L.(Wireless)
5668/87

Guwahati_ Met section
8244/45
(:uwat;atj_ Ly --‘3.‘..-{‘\:"g..-'ivn. Qi ud i
459/90
Guwal:ati -d o-
7294/85

Contd..... r/8..
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<Ln whilchever s €arlicr without further not1ce.2 - -
: The . per.cn concerned are herelky direc’ted to \

report foi his duties to the Place of posting as menticned

above between 15.5.96 to 31.5.9¢ positively, otherwise the

offer will be automatically tredated as cancelled. .

V.
Yy : T

NOo T.Ah./D.h. etc. will ke admissikle for
Jjoinin¢ the above mentioned appointnent.

b

i . [} ‘C’\) ‘7 \
- S ( C?ef<5§1v’) '

LALCUT IVE kEGCInE. R

— e e Gme. —

‘1. The hssistant bxecutjive bn_ineer/sssistant Lncineer,

Manas Sub-Division,C..C, Earpeta woad/w(s)-kopili Sub-vivn.,
. C.W.C.,Na;gon/?ua. 5ub~biyision,CwC,Nalbari/M.E. sub-vivn.,
C.N,L.,Guwahati~3/h.u.(wireless)/Met section/Dat a Cell.

2. The Lmployment Officer, District bmploynent txch ange
barpeta/uhubri/aokrajhar/Nalbari/TeZpur/Nagaon/Goal,arﬁ/ '
Guwahati/Golaghat. . ‘

. 3. Accounts Branch,.M;B. vivision, CWC, Cuwahati-7.

4. Person concerned,

ar . ¥ S<\T_ T '
-
X%M@% |

M

T YV [ .
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¢ : Government of Indis n/ ;
| Central Weter Commisaion GV
' B Middle frehmaputra Sivielon
. Rajyarh Rosd sluwahati « 781007,
| BN SHEC/ Lt te 28 (A) /96/ 9 .:_7 ~ Dated the 0 1996,
/ L g”LQOQ N
[ panepraglen . S
//: The usderzigned is hereby offess sppointment to tiw
P follewing paranns as “Rorkcharged Jeasonzl Khalssi® in the worke

charged sstanlistaent 4o the pay BOaL8 Q! i8eT750=12+870e8 8al 4940/
20c menth with usual ellowances &s sdmisaible a3 per rules frem
timd tQ tijat, B o

- o o~ e e b s e S P e aem By W - — - mma-m- e e - A

Sle o & sddreas.of Lmployment 91@@} of Remerks

Bos wh cendidate eNChEaDYS pogring

1, Shri Discbandhu M-ghents s, 4 S
N LG, g I chevdkaate 4926/86 Bahalgur

P04 Chemags 08 & -
vill. Shamaris cstra

2, 5hri fscdl Rem Kath Sudebpts Par dueclon
Ville Peppeloha 5947/¢8
7 olla Bﬂr?lﬁl&ha.
Liste mmpo

The -a puintzant is on "Ad-hos” basis end is purely
tomuorery and upto 15410.96 (Aln) or eceploticn of work wWifche
ever ig cariier without jurther netids. .

The paroen gchesrned ere harely dirscted to resoxt
Jor his duties t¢ the place of postiag ss mentionad azhove

hatwen 15.3e96 t@ 31,5096 poeitivaly, othaxwisc tha offer
¥ill be sutematicelly treatesd as ¢oacelled, :

Hoe Teite/Debctte il re sdmigesible for jolulng
the &bove mantioned appointsont.

i OO\
W hgas
3 R Vale SUI¥ } ‘
“3’-&' u.gzét& LaQ ING

gopy furwarded for informatien and aacessary action tole

1., The hasltant ixecutive Enjyineer, Fenaes Sub-Division,CxC,
Darpeta nowd, _ :

The E.AD. (),  Het Peotdon,B.B.olvn., CHC, CewrhetieT.
The Loploywreat Qfficer, Cuvahati- 1.
Myegnte Jeanch, ¥l b.L4visden, CuC, uwnhis tiaTa
Mzson &cacerned.. '

S ke N
» s &

s
L3
»
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CLHIMAL AXALHL SIRATY VE TIW puniaL : |
mmcuw« BRICcH

MEd Oy o £
g\_.JX'ugbg.\jg/V,g}gx,g, 100 1,22.06 &_ 2410 of. 19y2

Mew Dellil, this e [VIC day of February, 1994,

. .
HQUYBLE p0 JU:M CE S.K.DHAQY, VICE QAL AY .
HUL' BLE ik g1, Duunnnwu_ MEABU A),

AN
.

0. A 10,223 of 1992

L . de Vinod Kumar
R - S/0 snri BNanan - Singh
H 0O F- 25, TrarL. Lt Camp,
Wehori myr,
Uelhtq : .
2. Ram Kumar ' 1
J/O Shri Ratan Singh, '
~ 139, X -~ Block- 11,
. . NOH ROShnn }\Jra, Naja(garh,'
Si

, . Hewr Dellu.

*

. . [
tlaraing, .

N2-288, vil. & p.O.
Hew Delht.,

. ) } 1 A
4. Parmod Kumar

éO Shri 8ijlt Singh
N

SCHa tHagar,
Hew Deth -

A}

9. Harendra pys. wvan',

B-30, MHaharpur, 3ector 7, ’
Rohlru., Uelln. :

.o o Applican LS'. l
C :
( through S.N. Shukl,, Nvocalte), | '

QA Ho0.084/1992

. L. Sewak Ramn, ) {
v 3/0 Shr{ Hari Ngm
R/O G-195, Secter 10,
Far id abad(Hacyang ).
;.

\
: 2., Suresh Kunar
Fats S/O Shrt Oa Parkash L
ttidie R/0 Village Sidipur Lowga
i Lo e P, Q, Bahadyr Garh,
ninfe ¢ .
.//}.\ L—'\\» Dls trict Rohta?(l{aryana) o :
o
7 / \u. Hand Kymnar . oo
N S/O ShrL Vishal Qiamd
o ten, ‘ et Il/() 5 27/8-303, Raillwyy Coleny,
‘ ‘iGughlak abad,
"Hew Delhi.,

v e N Applicants.,

,;'/ (t.hrougl_l a.N.ShC\kla, l‘dvocal,c).

'V Si,

1. The Chatzman, Central vigter Cooniss lon,
Govt, of India, Mints try of dater l\eswrc«‘
Sewa Bhawan Snctor 1, R, K.!Uram, Hew Delht.

v ""“"”—‘,:

;
~.__...._. ——— e

e *é-ix_?_ e L N ‘ . 2‘..—"
.gum S ‘-v»ig. PR AYY Mtﬁf*&q‘;‘ju&)_—l!_}mx SR O S
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e Anneriie - 3
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2T he Exocuytiva Engineecr{C. 5:9.), - v\)\
Coatral Store Division, .
Centenl dater Conmlasy on, ‘
des U Hlack ™ Ho L, ding o, 4, ) .
ot oo, “.K.l'\ll'.'rll o HeveDdedhy Lo, Neapovben s,

(1o both aleve QLALL)

( Lhr ough M Joy Slagh, zdvoce.le),

O. Ao, 161 _of 1932

el Rajesh Kunar Sjyind

5/0 Shri Veer Satn 3ainid L "
dotkcharged Khgllayst '
‘urler Executive Enyinecr
Central.Stores Livision
Central wWiter Canniss lon
dest glock o, 1, ding No, a,
20d Floor, ROKL Tur gn,

Hoew Delhi, ANplicant,
( through 8.5 ainee, Advocate).

O.p:Me.2245 of 1992 | !
Sh{:\i—Ja-yanE Runar Fathak,

Assistgnt Electrician,
Cenlral Stores Divn., Centlrjyl
dater Conmission, Hest Block 1,

ding Ho.d4, 2rd Floor, R.K.lur g
tleaw Delhi,

5/0 sri Kusheshnugar by thak,

.o e Applicant.
( through B.3.d4ainee, rdvocate)., '

Q0:A.2410 of 1992

———————

eShti Wajerdar Narma

20 31["1 ila‘)u

3. Swri Day

4'

5.
0.

7.
8.

\
5/0 9icl Ehagaran-Figemg

Curpentcr, CenLr;;l Stores Divy, )
Central rater Cannission,

dest Qlock Ho.l, .ing tio. a,

2nd Floor, R.KTur gm),

Hoen Delhi-

Kashyap, S/0

ri Hikk, flam;

2 Ban 5/0 Ganja tigm.
iri Bali Singh S/0 Bhup Singh,

Sl Giri Raj 5/0 Mishri
il Bijerdrg 3/0 Totgd R
Shri Hap
Shri Uldgt

Singh
aln.,
Kunar Ral S/O Hard ey Rati.
‘wmar S/0 Sh.Xurukul.
Applicgnts 2 to 8 Aorkl'r{g

In Central Stores Livn.,
Central diter Canmi

3sion, R.K.Turgny, New Delht,

. cceene. Applicants.
( thr oyqgh B. S.1atnee, Advocate).

VS‘

Lo The Secretacy, Minis try of

Yster Resources .
Rl gn Shakti Bravan, :

Hew Delhi.,
T he Chairman, Centr ]
S g Bhaan, R.K.Jur an,
Ihe Executivae Lnyinecer
Central dater Coninis

daler Conpmiss 1 on
Hew Uelht,

v Cenlrd) 3Stores Divn,,
ston, ReKohuran, Nen Delht,
[}

v Respondents
three above O As

Lo 9l gl *

IN"QANe. 24102 of 1992),

(1n 511
Llhit auyn g JOJ Sangn An 101 s
thr ouahi e, I, P, Khurana




Y
. F .
w1
P
/ e s
4
.'/ !
g
/
AR {

. (k .'j..’~ L v

caudh 981k b

‘avn N
BN RN BUSHE R
b2l bux 1}

SR P IR R

"'l"\'l;' :i‘:, Q2 .

R AR R A7)

7 i
1
H cret (
’ . -
L] l'
0 '
‘ ‘. o} )
Vi ‘- .
Vfieea gagley F
IR A .

H
Cnd st A
'

R R N L R

> AN

‘J;’On ¥ hoc NIy
{ (“ ‘:.

R . Y

Copernthinent en;
‘ . .

= .per&'ujs and
/ . RS
A

\
7

. . AL

-~

. T~
A I S 1

| BN
— . : i)
DA ' . ‘
.1=3-3 %
o

ONL E R X

o v AT
IZ..N.DH(JZN)IYALLMU.\H,G\! &! .

The amsllc.m.u, In all the abow Q—t'nleOnod

O.A5 have been worklng as Khalasis, Carpentlers, Mistries,

Motor tiechanlcs, Drivers and Electriclans urder the
- 1) .- R

. Executive knglaeer, Cenlral dater Conamisslon, R luran,

Mew Lelhl. Que of then, 3hri Jayant Kumar Fathak,

wWas eagaged a3 Casual Labiurer on 2.1.1907 Lut clains

to have been w’orkinlg 3galnst the post of regular

clectriclan w.e.€.7.12.1987. The da te of m\;uooi.'nenf

°of therappllcints ranges between 1.10. 1992 to 5.9.19080- ‘

ln case of O.A.H0.223/92, between 15.4.1906 to 26. 10. 1907

in case of 0./\.1'1'0.804/92, bet~een 6.1.1987 to 7.9.1990 in

, - Case of 0.;\.::0.2&10‘/’92. *Shri Rojesh Kumar Saini{applicant

In 0. A.N0.1901/92) was engaged on 19.72.19108 5nd

Siri Joayant };\zna;r Fathar{applicont in U.AHND.2246/92) l

v as enqaged':on 2;1.1907. - 1o s ate of e Oupns, i ayer ,’ \,‘

‘ has\ been tpade (o!;: issuance of o direction Lo the . ! 4
reipondents to pPrepore 3 schene on rational Lgsis :
'fc'Jr dbsorption of Casual Labourers and for not f,
dLSengaglng e applicants ti1l such a Schane s |
pPrepared. 1n 3ll1 the cases, inlerim orders were

Passed by this Tribunal, res alning the respordents
- fran -tekminating the Servic;es of all. the ap'pliconts.
They are continuing till dote.
?. In the counter il by the respondents,
_ tho matln averments are these. 1he appolntnents wc}o
made for speclflc Projects and \ir

v the appolntnent
ord ers ,..i_t. was clearly menty) oned that theso are Ppurely”
o“'\\ .

<15 and

~“i 1]l wot lead to My claim for any

loynen L. They have vorked 1n L Wcen

30y of Lhon hove nol canpleted 240 days

\; ’\ ‘Jf"r\)"
Of 3ervic? in tvo consecutive vyears. The rules

F———
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. later on he was offered ap

it \ { '.4 vidwad

o "'rf* nd imll-

SEret Jepo s,

_Thf‘

LU has been stated that the applicant

has drawn our’ gttenmti on

-made by the Hon'ple Su

.‘,2’/%-—

l,

brosidae for appolntment of Khalasis by diréct

recrul tment through selection by a selectlon comltt

of whlch the Execuﬁlve Engineer is the- O\anman.

})Oat“ of Casual Khalasis etc. oare prog¢ided in

eahma Les for o deluu te periuJ and the

these workers are terminated after that

Al

Case of Jayanl Hunor Pathak( (. A.No.22:a5/92)

Um viorklng

‘LerC'S of

period,  1n

.o w—

435 appointed
45 an adhoce ~“otk-charqged Khalas y fron 3.8.1087 ardd.

pointnent a3s Assistant

Electrician on 3 hoc bisis zt minimun fixed basic

Pay of R.L1100/-. However, this 'appoin Unent was for

3 spect(lc perlad, though with bLreaks, UWie applidant.

continued to work agalnst vacancle

They hove, hovever, 'admi.t.tc‘d thot during the years

s in different works, k
1989 to 1991,

he worked for more than 24) days in
all the three years.

3.

ard heard the learned counsel for Lhe

’ |
le have gone through the records of the case \
' [
parties,

[4

el B S.Mainee, learned counsel {or the aprplicants

to UIC'/ following observatlions

1<feme Court in case of

2Late of Hiryana and others

vs, IM 1L _Singh amd others , '

1992(3) vol.as S.C.k.24:
\

"The Proper course would bLe ilmt cach State

ol already
Tegularisation of such enploy

Prepares 3 schane, {{ e is
vogue,. for

0004
consistent

with Lts reservation policy and if ,
schene is already framed,

made, consistent «\ th
50

the sane may be
Our observations herein
as to reduce avoidable 1j tigation tn this

, [ ) brlml( If and shen such person is xexulansed
Y ], ' he sheuld be placcd inmediately belon tha .
R las t regularly sppolnt~t L T
} o~ 4!\ cetejory, class or sarvlce, 35 the case may be,
W y .f‘ S0 far ;s thevorl--chorch tnpleyces GIYJ‘
/&? casual labour are concerned
~n 3t

the effort nus t
¢ .

——— — - . R
5 ™ T - B



i - 24"
g ;/ - : _V
1 . v 3 BERES
{ be to regularise than as far as possible “Dd o “th
;' as cldarly as possible'5ubject to thelr | 1.4
: full&llinq‘the'qu;l\(&cations, Lo anY.‘- d \ :4
prescribed for the post and subject also to 3
avallablliity of w~ork., 1f » casual;13600rcr i
Ls ccntlnucd for a falrly long Sl»cll - Say .‘ .
Lo O thrce years — 3 presumption may \
arise tha't there is rexui-mr need {or his . l N
scivices, ‘lt/such 3 sltuation, 1L becanes ohlig- '~T\
.1LU(';' f or tl;c concetneed authority to examine *\'
! Uie feasiblitty of bhls regularitation.
dhile do"xn'; s0, the authoritlies ovujghtl Lo adopt
a posttive approach coupled silh an enpathy
for ihe,person..;..“ ' , }
‘ - .'
' 4, , A5 the applfcants hove been norking for 5 ‘
- long pericd, through intermittently, their cases have i\g
Lo be considered ih Ilight of the abwwve (ﬂ);c;v;:LEOns of{
the Hon'ble  34prene COur-It‘. 3s also direclions is3yged .
N by the Swvermment fran Ltime to time, 1t aay be noted i

. that In accordance with these direccllions, 3 spccial

S \ . i';".I
Scheme f.or regularisation of the Casual Labourers have '

been prepared by the Rgilaays, Pos L and Telearaphs

and other churUnquLs. In&he curcuns tances of this case,

vie dispose of these applicationi, «~ith lhe

« following directions:

,(i) the respondents shall prepare a schane

—— c——TT

\i tetentlon ard regularisation_of the Casual .

rers ecmployed by then. This

schene should

Yo
.taﬁo into account the regular posts, that
) h -

ﬂ“/ e created, taking into account the fact \5;
— 4 []

g)/t even Lf 3 particular schmne is conpleted

e~ schenes are lounched every year., An . assessmentl
N : of the rejualar pests that can Le created on b

. . : )
this basis shculd be made. For regularisation, ‘

b all thouse, who hav e cnnvlh\c.ﬂ. 2 an dt\\‘ﬁ g(;lulc-‘(» \\‘.: :
(3{hy4va Lo tvo crnsecutive yeoars, ;huuld be given pl\orlt)\

“_PD %}\/‘”La\ s 3ccordance wi Lh their length of service;
. A .
FLﬁ”gb - ”

| H(
-— ., . — - - -~ N . . . - ...\ ‘w_gd

= - e s e b -



(1[)“10‘:0 .wlnu have uuuj)lutcd 120 days of

SQL'vlce should be given tunporary s_la tuS in

J(,(.Ulddn(_c At the g4 Lructionsg fssuced by e
deparbnent of Personnel frun !.l'n'n to tine,

Af ter COHI l' Ling Ol the toquu ) perioJ of

Service, they .,huuld be consgd

or ] ‘ (o'r
Lequldaris ,(; on g

~

(iii)/{llxoc/tonporar'y enployees shoypy not bpe,

ad I|Uc/lnnj"ll ary
and Should Pe Felained

IoDlAc(d'l))} Ol ey l:ll[']Uy.QQS
in prefep ehce Lo thejp

Juniors 44 Vulsiders,

(v Jaach 4 Scheme g1, be 5 uhng Lted by the |

this 151 bun )

Lespondenys (or Scruling of

/1 Lhije, O PETA NS gy three monlhs lr(m the
- - e———— -

Cale o CEEni e Ling Ly o l'li* Craer by ghe

Fetitioney to them.

There shall be no ordegp 25 Lo 'cvs Ls,

(‘ U.'ftl..i)‘l;oulx.!i)fal ) Ve

, v ( S.K2Dhaonp )
Henber( a) )

Vice Chatimgn

COapgrpgeqy g
e
. ! - )
L EL TREPT v(i[f:tcﬂon O1t-.
- Tt vreeglite ={varay
c ee ® '.‘.:. I 7

. -
-,

. * . "y -
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WHN(:H’/\I. “v(.'“l.'ll ;
HE W UlCng, .

[N ] -

. . Faridkot Houae
. . ;

) Coporni cog Marg,
. 3 ' Moy, r}..‘llii—-].
R . : . ' R . crs . . .
S v . N ) . U!,, v/ e ‘Mh_-______
S -‘",.gi::t Lar e e ' .
0 tra “dminiStrutive 'ribungy . ,
e Noipal e nehe . ‘ _ ' ’
MR N G . )
G - '—.’ ., : ‘ . e
1. Lh, Sagj blngh

Cuunsel fgq thy appllcany In Ra
11040, Prakgsn OQUp,?,;oluatot fiurg ,
L lni,

Vergug’

X,
3

Shi. Rafun i Shurma', Curpunter Contyg)
SLutug Divi., Cuntrg) Nug or Comm_ un 140 -
Uiyt Ylock N 1, Lidng 4 4, 2ny floor,
hornipPyr N oy Dulhy, .

e Rey h:..uh‘./u;) 5o Lh. NiKkka Hgm
Jo h, Juy g Rum' L, o o, LVincg Kzp

S e Lhe U g SAngh 5/

Sh, Ulyy, Singygy '
b, f'»l.n..'HJ.ri Wug S/4 Sh, Nluwhr g Singn
-6 4, Bijonyr S0 Sp, Tat g Rag
{ Sorial Mg, 2 Ta ¢ Yorking {n Cuntral.bturuu
Ulvy, Cantre) Uit er Codmiusiun, R.K, Puram
Maw Dclhi.)
] ! A

. o . . 72/ 9q
Sacy Ming, Wat o Rusourcgy , , . WA 17 /94 in
——— —— f\p,‘)lx(,\:mt;u
. S
Hujundcr.~uarmu & Org,

Seee—— _ neopondgnts

[

i Quudirectcd tovforudrd Bereouitnh 4 cCpy yy 3udgmcnu/0rdor Jt,
VIV

P3390d by thjg Tribung} in iy ubowa

fantiongg (o5 Bife
inPormation.and necessary‘a

clion, 1f any,

i » Youruy f‘uithf’ully.

R
r/] )’\2‘
NE

LECT 100 UFFICER(a-11)




A . ) : .
- :/"/ . %J) 3\"
' . —%" ' 0
\ T osinletiative Tidbunal . W
.4 9ench, huu Julhi, ‘ C .

WA= 165/9a 4+ -22606/92, “Al171/04 o CA-T1N/ YD
Nt AT/ ¢ e (e 2678/ 92,
. T

.o ) i 2
Now Jelhi thi Lng q‘iw Jay of NMNuy, .44,
. A ‘ N N -

/ R L .
4 . . C e . .
S Hen'blu M, Joatico S.K. Dhaon, Vico-Thairman®)) .
FAR ‘Hon'ble M, 3., Ohoundiyal, f"némbur(h).‘ : .
RA-1G5/C4 In Ca-7724£/02 HAZ170/SC -in GA-1@I/02 4
RA-172/94 in GA- 2670 /9.
o o1esHThe Secretary, i ' . .(“1‘3\ S ;
et AGnletry of Uater.Kesourcos, - sl AN
e AN AEBaram Shuak td Shavan, DAVIAH JE
o0 "™ Nau Oalhi, . o
2. Tho Chairuan, :
Contral Jator Commicusion,
Sewa Bhovan, R ¥, Py:ruz,
Hos Delni,
3. Thie Executy vy Locinens, )
LCant i 4l Ytores Oivn, , .
 Contrsl LVater Commisaicon,
R,¥, Puram, iLiuu Oolnhi, Konviee App) icunt -/
' . reaacndenls fn (A,
. ’.'L-*e-‘c-uqh Sny Gen bi-'r)h)
v N-105/66 in Ca-2740/07 veizus 7
4 .
7 i

S Jepant Kusat Palhy!,
S/c SH. Kushcshoas Pathak,
Ansslatant Electiician, |
Contrul Storas divn, ,
Contral LCatu Coatiesiun,
Uant Olock 1, Jing No,
2000 Flawe, i, - Pus a,
Muu Dullil, Hennunttent o onpa/
- - ullcant In @4,

BA-171/64 g G~ 3001/y0

ohri Rajesh Kumur 7 ini,
S/0 Shri Year Sain Saini,
Uorkcharqe’ K4 (1) upi, .
undar Executivae En- T gy ,
Conty 41 GQtovar Jrvlnion,
Cuntr al Uaytng Commisnfon
Houtl lock he, i, Ulng o
a3 floer. KK, fur am,
N:-u.ﬂul}u" : I e nond ont fn np/
: ' ' «pplicant in Qp°

re ‘g

t

S 2006 din GR. 230 /Gy

1. SETI “aiandg: Sharma,
O\ﬂ Sle O un,- v Charel,
: ) (4/ Cet 2 Lel, wudltal Ltn:as DL vy, ' oo
' g%‘ ﬂ), Contcal Cater Commlisstian, . oL
‘ W Vust 9leck KNo.1, Ulng No. ¢, ST
w2 Floor, 6K, Puram, K
s - Nou Oelni, T

~ o

S — e

" e —— e e e e

— e — e —



) - A
- < ~ .
Hh, Raju K=ahy an, .  - ‘ o ‘ '
570, Shed NIk Nam, -

Sh, O ay a “ain,

5/0 Sh, iy a “uh,, ) | 7
4. Shri Dali Singh, Vol . ' ‘, ' |
5/o Sh, UlﬂJpv Singh, - N * N oy
: : . : C
2. Shri Gird Raj, o . R
i &/O;Shrl Mi shrf. Singh, - ' - o
6. Shr{ 8ijandra, . . R
"/a,Sh.‘TotuAqu. . ‘
: 7. Sh. Rag K m;,g* i : ~ -
(',.("Zlm. ..‘“_“‘ o Sh, By \{‘?LRLL« A ..-.-.:‘--‘% N3 s e .
;.‘:,-H'L S S/O - Sh,, Hz,‘?tﬁ 'n’fﬂ.n'l ."'\}31’}: B
It - SR
‘ . . . S&de. . . .
G. Sh, Udan Kumar g ' !
S/o Shry Kurukul, tospondval s in RA/ .
- ' o Apol icanls in ga, RO
. (Sarial No.2 to G verking i Centraul Styrgs - ctigd g
Uiun,,Cuntr;l,Uater Commlo:ion,ﬂ.K, Pur am, | ' voR)
Hyu Dalhi,") . ' DU (RN BN
1 iR IRy
. i ‘_-',i| A
./ . & =
093 €7 (9y Clitcus 10on) , B
dol{var gy Ry Hon'hlae Toe, 0,4, Uhoun117.], Numbnt(ﬂ)
These taving ;j;lic}tion: Nave born £ i]el o
. - . . A ‘
LUy L, Fesacnlanle L uinat L% czene . gY@ sonianil Telties pg '
°n 19,02,56 in ‘g, A, ues, 223, BBA, 1621, 220¢ & 241p gr o
. : o . X _ | |7
1992,  The follouin; directions uerg Qlven:- -
. . ' "

(1) tho tresnondunt s ohdl) proesuro a sChumo
‘for roeteation aadg Feyularisytlicon ¢f the
Casual Luvourers acloyod by them, This -
olheme ahguld Lake Into accuunt thoe roqu)ar
boalz, Lhul cun bhpg Creator, taking inte

v : iCcount the Fact that ovon §f 2. particul ar

' oChoau is coamploled, rp, zChomes are )ajnchad

ovory yuar, an asruszment ufl thy Fogular g
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I.
application, the Respondents beq to state that the statement made hy the

gafed
Oeioker, 1996 and it was spenifinalfy indicated in their enfafement letiers

that theyl‘heinﬁ engaded upto |
assisting in collection and handling of hydrotegical data from respective

" meant for

<
s
F

. i

[ 3

. oo N33
IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL '{7‘3\:5 g%
RUWAHATT BENCH AT GUWAHATT . \\Jg @fgiﬁ
In the matier of 5 : 5 ; <
0.A. No.263 of 1996 E gf_i}
M. Mirkashim ALi & Ors. N, w s
ow L
> ;

Centra)
<

Vs

81, Ceotryy

Unjon of India & Ors.

in the matter of:-
written statement submitted by the

Respondents No. 1 to 3

The humble Respondents submit their
written statements as follows:-

That wifh reqard to statements made in paradraph 1" of the

applicants that "preseatly they are working under the Respondents on casual

hasis" is not correct. The Respondents further hed to state that presently

ta 15th

all the applicants except Shri Phanidhar Kakati Capplicant no.17) were en-

as seasonal Khalasis for a fixed period from 15th May, 1996

ouLL :
Sth Octoher, 1996, They ‘were endaQed for

rivers for the purpnse of flood forecasting during monsoon. The Respondents
further beq to state that the aileged scheme rnfnrreﬂ thereto ts not ap-

plicable in the facts and circumstances of the present case.

[t is further stated that the scheme of 1993 was specifically

against the regular

casual workers and persons on daily wafles

establishment in the various departments of the fiovt. of India. Those who
are engaged on workcharded establishment like the present case are nol
covered by the said scheme. Workcharged staff are employed on the actual

execution of specific work or sub-work.



) | W

The scheme of 1993 is not applicable to the casuals adhoo

Khalasii/sgusnnal Khalasis of workcharged estahlishment and for those catedo-

riess a separate scheme as per the direction of Central Administrative Tribu—

nal Calcqttﬁ Bench hus.already béen drafted by [LW.C. and M}nistry of Water
Resources and is beind circulated to concern Ministries and Departments for
their comments” ohgérvatibns within a fixed time frame ani immediatel& there~
of thcAuahinel approval would be soudht as per transaction of Business rules.
Tt is further stated that as and when the said scheme is apprnved, the indi-

vidual applicant’s case wonld he considered.

2 &1 : Paras 2 & 3 require no reply.
A} , flontents of A1 requires no repiy.
4.2 to 4.6 That‘with reqard to statements made jn the para 4.2 4.3, 4.4

4.5 and 4.6, the Respondents bed to state that the statement made by the

applicants that they are holders of Group "D’ posts on casual basis is not

correct. The applicants are seasonal Khalasis engaded in workcharged estab-

WA
Lishment. The Respondents further beq to state that as mentinnedeara 1 herei-

nahnve'the 1993 scheme is nut'applicahle to the seasonal Khalasis endaded in

"workcharged establishment. The Respondents fufther»beg-tnl state that as

mentioned in para I, the seasonal Khalasis are endaded in workcharged estab-
lishment for a specific purpose i e. for assisting in sollection and handling
of hydrological data for flood forecasting from respective rivers during

monsoon  from 151h may to 15th October every Year. Accordingly they are en-

- gaged every Year and same kind of letters are fssued every Year. This fact is

always mentioned in their engagement letters. As per the knowledge of the
Respondents, no applicant was endaded during the intervening period. 1t fis

fur{her stated that ucnufdingly the tast column of Annexure |, submitied by

the applicants needs correction which shows their coniinuance endafements.

without any break.

7



4.7 to 4.9 Contents of para 4;7 to 4.9 are not correct and denied.
Respondents beq to state that the judgment referred to here pertains to
those wﬁn have been working as Khalasiss Carpenter, Mistries, Motor rMechan"
icss Drivers and Electricians nﬁ‘adhén basis and not to the seasonal Khala~
sis endiﬂed for flood forecasting aclivities fnr'a limited period during
monsoons every year for spauifﬁc work. Tt is fuflher stated that the season-
al FKhalasis apé not adhor employees. The Respondents further beg to state
they are not aware of any .seasonal Khalasif who has got the benefit of the
above judgment and posted fo Shiltong. The.R;spnndents fu;ther heq to state
that applicants may indicate the name and his earlier designation of the.
seasonal Khalasi, who s stated to have been posted in Shitlong. 1Tt is
respectfully sfﬁted thﬁt the judament of this Hnn'ble Tribunal, Prinnibal
Bench, as feferred, is not applicable in the facts & circumstances of the
present case. It is further stﬁteﬂ thét 1993'schaﬁe is also not upplicab[é.
Ilv is further stated fhat as.ﬁubmitted hereinabove the scﬁeme  for grant
temporary status and reqularisation of seasonal Khalasis is not ‘yét fina—
Lised, the case of individual applicant would be.éonsidered on finalisation
of the scheme.
4.10 " That “with regards to statement made in pari 4.10 of the
app[icatinn; the Respundents hegq to state that as per nature of" job the
seasonal Kh;lasis are engafed during monsoon period i.e. from {5th May to
15th Ociober gﬁery year for .the purpose of flood forecasting. Aflar 15th
October there is no work of flood forecasting. ALl the applinants‘are well
aware of this fact that after lﬁth'Octnber they will be disengaged, they
have accepted the jobh beiﬁq fully aware of this fact. The allegation regard-
ing alleged exploitation hy the Respbndénts; therefores is not correct. ALl

the applicants are free to choose any other job suitable to them.
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4 o
AL That with regards to statements made in paradraphs 411 of

the-qppliuatinnsﬁ the Respondents beg to state that the judgment referred in
the paragraph wis specifically meant fnr the employees who have been working
as Khalasis, Carpenter, Mistries, Motor Mechanics, Drivers amd Flectricians
on adhoe basis and npt to the seasnnal'Khalasis engaged on workcharged
establishment fﬁr a specific pufpnsu and for Spcuifié period. 1t is further
siated that the seasonal Khalasis are not adhoe employees. As such the said
judament is not applicable in -the fagts and circumstances of the present
case.

2 Contents of para-4.12 are wrong & denjed. Tt is denied that

the Respondents have acted illegally, as alleged. It is further denied that

they have arted in direct confrontation with the Hon'ble Tribunal’s orders

“as alleged. Tt is stated that the Respondents have highest regard for the

majesty of the Hnn'ble Trihunai.

4.13 1o 415  That with regard to statement made in para 4.13, 4.14 and

4.15 of the application, the Respondents beg to state that the interim order

passed hy the Hon"ble Tribunal has alrnédy been modified. The Respondents

further beq to state {hut lhé scheme for qrant of temporary stétus and

reqularisation of the servives of seasonal Khalasis has already been drafted

by C.W.C. and Ministry of Water Resources and at present is heiﬁg circulated

‘to concern Ministries and Departments for their comments” _obsefvationsf

within a fixed time frame and immediately thereof the cabinet approval would

. be sought as per transaction of business rules. It is further stated that as

and when the said scheme is approved, the individual applicant’s case would

Chie o considered.

That with refard {o statemsnls made in paragraph § of the
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with Legal Provision the Respondents bed to state that none of the anunﬁs
are maintainable in law as well as in farts and as such the application fis
1iahle.to be dismissed. |
b That with re§a¥d o statements made in paragraphs 6 of the
application, the Respnndents have na comments on them.
7. Contenis of para 7 are dénied for want of knowledge.
ﬂ_& 4 ~ That with regards to statement made in para 0 & é of the
application redarding relief sought for, the Respondents heg to state that
in view of the facts And circumgtances stated above the applicants are not
entitled to aﬁy of fhe'relief southt for and as such their application is
[iable to he dismissed.
14 to 12 That with regard to statements made in paragraphﬁ i, 1t & 12
of the application thg Respondents have no comments.
That the Respondents submit that the application is devoid of
merit sand hence liable to be dismissed.
Verification
I, V.P.Shiv Exeéutive Enginaer; Middle Brahmaputra Divisions

(.W.C., Rajgarh Road, uwahati-7 and Respondent No.3, do hereby solemnly
declare " that the statement made above are true to my knowledge, belief and

information based on official records. Legal submission made therein are

1 received and believed to be correct. I sign this
verification on this Fual . day of Fﬁfﬁi&?ﬂ%’w 1997 at Guwahati.

Q%SAW/
DECLARANT .

true upon legal advice

»
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